NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL i

7.

Order dated 5.3.2002 -

Heard Shri D.Panigrahi, learned counsel
for the applicant and Shri S.B.Jena, learned
AeSeCs for the Respondentses

The father of the applicant, while working
as an Assistant Engineer in A.R.C.f?charbatia,
pacssed away on 10.1.19983because of a motor
accident and)as it appears)the motor vehicle
belongs t© A«ReC. Organisation. On 12,2.1998
the applicant (son of the deceased employee)
in order t© remove the immediate distressed
condition of the family, applied for an
appOintment on cOompassionate ground. On 29,7.1998
the applicant was called upon to furnish another
applicat ion giving details for consideration
of his case for compassionate appOintment; and,
acc0rdingly)the applicant did furnish an
application, as asked for, on 16.8.1998. aAfter
one year, i.e. on 28.8.1999, the applicant was
called upon to face a selection for the post
of Dhobi (Group D Post) and thereafter, by
virtue of communication dated 24.7.2000
(annexure-6) his prayer for compassionate
appointment was turned down.

After hearing the learned counsel for
the parties and after perusing the pleadings
of the parties, I am of the opinion that the
Authorities have made no sincere effort to
remove the distressed comndition of the applicant’s
family and that they have acted in a most
arbitrarvy manner. Shri Jena, learned A.S.C.
for the Respondents drew my attentiqn to

ue

certain averments made in the ccuﬁfer to show
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that notwithstanding the rejection of the prayer for
compassionate appointment under Annexure-6 dated 24.7.2000,
the case of the gpplicant is under active consideration
by the Department. Shri Jena states that the respondents
are alive to the very Scheme of providing appointments
on Compassionate grounds. Besides the Department is glso
alive that in certain extreme casesthe Apex Court of India
pointed out that in order toO give protection under Article 21
of the Constitution of India to the distressed families,if
suitable posts are ndt available, supernumerary/temporary
pOsts need be created tO remove the distressed conditions
of the deceased family of the Govt. servant: who faced
premature’death in peculiar circumstances. Here is a case
where the father of the applicant working as an Assistant
Engineer of the Defemce Organisation of A.R.C., Charbatia
faced a premature death on account of motor accident;
the motor vehicle having belonged to the A.R.C. Organisation.
In order to remove the immediate distressed condition of
the family an employment on cOmpassionate ground ought to
hav;::?ovided to the applicant forthwith.

In the aforesaid circumstanfes, respondents are
directed to explore the podsibility of providing immediate
employment to the applicant on compassionate ground,

preferably wlthln a perlod of three months hence. Shri uena

« is dlrected to exercise hls good officeps to take up the

matter with the authorities with a view to providies

appoi ~hmant
compassionatekﬁo the applicant, as directed above; especially
when a Govt. servant faced death in a motor accident in

course of discharging his duties.
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With the aforesaid observations and directioms, { (

the O.A. is allowed, but without any order as to costs.
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